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RE: NON-AVAILABILITY OF CIVIC
AMENITIES TO 80,000 SLUMS ON
ACCOUNT OF AIRPORTS
AUTHORITY'S WRONG STAND
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SHRI JOHN. F. FERNANDES (Goa): He
is aMember of this House..... (Interruptions)....

THE DEPUTY CHAIRMAN: I am
explaining to him..... (Interruptions)
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183 Delay in Giving
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RE: DEATH OF HUNDREDS OF
INDIANS IN GREECE BOAT TRAGEDY

SHRI JOHN F. FERNANDES (Goa):
Madam, I rise to refer with profound grief and
sorrow to the drowning of 227 Indian nationals
off the Malta Coast in the Mediterranean Sea.
This notorious event is internationally called
as "Christmas-day massacre." It is surprising
how our authorities allowed 250 people to leave
the country by air form Bombay and Delhi and
to go through Cyprus, Turkey and Syria and
finally to board the vessel. The vessel which is
known as "Yohan' was a hired one. The Capitan
and the owner of the vessel are wanted by the
Interpol. There are only 22 persons who
survived in this tragedy and they have been
brought back. So far, in this connection, the
C.B.L, has booked only two travel agents. What
is the Govemment doing about the Emigration
Authorities? What is the Govemment doing
about the Police who allowed the people to slip
out of this country? And, what is the
Government doing about the Passport officials
who issued them the passports? I can
understand that the authorities within our
country did not know the bonafides of the ship
but what were our diplomatic missions doing
in those foreign countries—Cyprus, Turkey
and Syria—about the antecedents of the vessel?
I think it is a gross violation of the rules, a
conspiracy by the officials involved in these
Govemment agencies. The C.B.I, has booked
only two travel agents. Therefore, I would
request the Govemment to see to it that the
families are properly compensated because
they are the poor people, and the poor farmers,

[RAJYA SABHA]

Loktak Downstream 184
Hydro-electric Project
on Manipur

who paid four to eight thousand dollars and
the entire transaction was done benami. There
is no reply from anyone because it is by fly-
by-night operators. I hope the Govemment will
come to the rescue of these poor families. In
this tragedy 227 people have died. They lost
their money and lives and the Govemment is
doing nothing about it. Therefore, I want the
CB.I, to seek an explanation from the
Emigration officials, the Police officials, the
Passport officials and also from the Indian
missions in these three countries, as to how
they allowed so many people to gather at the
port. I would like the Govemment to make a
statement in this regard. The Home Ministry
and the External Affairs Ministry will do justice
by making a statement before this House
clarifying the position. Thank you.

SPECIAL MENTION

DELAY IN GIVING CONCURRENCE
TO DIVERSION OF FOREST LAND
FOR LOKTAK DOWNSTREAM
HYDRO-ELECTRIC PROJECT IN
MANIPUR

SHRI W. ANGOU SINGH (Manipur): This
is a Special Mention lying pending from the
last Session. This is relating to the delay in
giving concurrence to the diversion of forest
land for Loktak downstream Hydro-Electirc
Project in Manipur. Madam, it is for the
utilisation and diversion of 250 hectares of
forest land in the State of Manipur for the said
Loktak downstream Hydro-Electriic Project.
The State Government has already approached
to the Govemment of India for giving its
concurrence for utilisation of this land. Though
the environmental aspect has been cleared by
the Govemment of India, cleamance for the
forest land is still pending. The environmental
aspect has been cleared on 14th April, 1995.
Clearance for utilisation of forest land is still
lying with the Govemment. Since the project
is mainly for power generation to supplement
the power in the State, it is highly necessary to
start it immediately.

Earlier, there was the problem in regard to
funds. But now it has been included under the



